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Brs YT @fed e am dfter # ufase sierar dofiqgd ax form 8 a8
U A B Uil H gRafdd wRA @ ST Fad HRal & dl S99 b
AeT—ua & A Ml g1 fafed geo <A BRm o 6l 3 9w
gRafdd A &7 3T B TP |

RO IMYfd= uRwg SIfif=m, 1956 @1 &RT 26 & If=d Al PIs Afdd
U M BT USIBROT fbd S & qre bl aAfaRad aedm o fb uRue &
e @1 foelt A # faar 7 8, Bl uoligd $RMET @Rl § Al WRd
AYfde uRye Srfefrad, 1956 (bsld STRTIH 102 99 1956) &I TGl H
faffifase 21, 39 3@ Tg oMded 39 USR &I IffaRad fedl U W &
g difbd PR vg Il g1 FEiRa geb @1 sfaeT—um < & 9
ST B |

W 9T H S gR—15 @ SUURT 5 & URATfad YeRE @ Ay @ 9w @,
ST gRYe SUgad AT 8 Ud S9d a6 e Ui 9 & SR e
TS AT 39 9 A & g e W @ ufafe dser § 8 ga
& BT BUAT B YHIAT BRI S {6l g9 Ufpar & Re &9 & o A8
gd A R ofl SRR |

ffewe a8 ghled o & ufgad o SRt & srefad afafa grr fafyr
FeiRa @1 T 81 U usiiad Gl I BUdThR YHIRIT HIM AT RS d
e YE—T3 I9 USRI g & Suwvs (1) gRT Rfid &, dl e gu
JHIRIT PR |

(@) O i ATl & 9W S 9 99 d@ GRel W ufde stear gHufas
P T B wd S (AT I Suael BUl 8% 9 USRI 8% Al H
Wﬁﬁﬁ?ﬁf)‘aﬁﬁ

@) u9 ffral & 9 S faeme § 99 & g 7 eifea 8 ud o am
gl orol ¥ fodt yerR A Aefia o= far a7 81 vd ey ufsrar
H g gfase 1 &1 T 8, ud

@M g BIE FeEH, S e g # omawad B |

UHreE St SU @ue (1) gRT ReiRa ureu # fhar SR, # 9 faawor sifed
BN Ud 9@ UBrRE o Ay g8 2l o el gy fafea grfr

ORI (1) & I dAR B T GAl fHell W Irarera & awe qor feedt 0
I 3ferar G HRAR! & ford fAears e & wu # 78Rl it
Tz fag ol 5 o afd s g # o & wfdust & smasia
fafifese &1 sterar 9 afdaal & @ o Sfeoraa 78 € 9 doliga serar
Sl A SIRAT 19 & &6 ufdeerar g9 fdfew & omafa g 9 &
S |

Ry fedll Refa % afe fodl aafaq &1 9@ g1l = 9 3 4 <8
T B 98 Afdd Nee W e A Bl URiel | e g @ uHiiie
BRIMA 9d & ST 349 AfRfm @ sravd S9 afdd &1 afRfm @
I UStiepd BIF 1 ey BT |

gRyg @ U@ RIS affa gnft e e+ fead grm—
(T) wwrafa — St aReg gRT 1fda 81 ;



@) U Ao AU 9T B ST AU AT 3redeT gRT A1 fhar SR,
(@) v =mafag S =g f9ET gR1 A fasar SR

@R) v gfafted = wfafafsr S omes gRT ifaa fear SrRem:

(=) v ufaftea fafecar favms S aRare e fava # falredr @ 8-
yRyg g1 ATHa fhar SR,

®:) SarRrEvs g fafeear |ar 99 @1 ve ufafafe, RS fafecar arf
|HET H B W P 10 IY BT AT B |

gfe foell Ffeca aarl & i grT fafed e 9 9=e SR
Ry 3ferdT HRIGRI AR §RT B IT=AR gg I IR SIam 2 a1 gRve—

(@) <9 fafecdr eear & Iarae < Al g, 3ferdr
@) <9 ffecr gaar & 9M g 9 o) 9adl 8 —
(@) foeh Ffaa W @ fod S ™ &1 it 3 g og;

@) S URTHT | IFHT T W w9 ¥ FSR M 2] |

TR $H 9N & i & fold a8 fafdscdr @qarf @R &1 < 8rm

@)

5)

6)

Ife—

(@) U BN BIoeN IRed gRT B sFfds oY gq |vs faar
B, I 3R qUs Ufdar wfedr, 1973 (@=id IR\ 2 av 1974) gRI

@) afs aRug &1 I F IAHT meRYT fafeea aadam & e # uHH
SFe B AT R AYfdE uRve grr feiRa smar wfgar S
AR gfde uRee s 1956 ERT S9RlT T2 € & fauia 2 |

Ry grT fF Fafecar aarl fSaer 9\ SUaRI—1 & =id ufstar |
e e mr 2 g fafed doeT@ 9l & R W ufde R @
PR BT |

IRyg gRT wd: 3fear fhdl fdd & e 99 & R R Rreraed! ol
s B gof ¥R Id g AR Ufoter # @ i feedr ufafie @r
[T B 3reraT AR v+ &1 AfdR 8| afe a8 Rig & o fb a8
gfafte o wueyel wa srerar Ffeaswr &1 i 81|

gRye 3fal HHART AT gRT &1 o B g # Ifafd o I8 Afer g
B S fufae = @ aie ufear dfedr 1908 & o e fAwdt @
fory ur &

(@) TP e @ IuRAT JARET HRET 9 IqS! TuAYded Ufd eEr
‘HXTT;

(@) SHB WA I STa g ol S S T, g
(M) el P uEr g BRAM SR BRAT |

39 ORI & id @I TR §f i YRAY gUs Wfedl @) OURT 193, 219 T4
228 ¥ IfAUT FIAT—uTE B |
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(7) (@) aRye srrar FEIERI IAfT 39 ORT & =T fl) g & SR ISR T

BT UBGR B AP B 8l S FAE B ARSI 8 98 Udb
WRETET AT Ut dR FHAT, R gAdH 10 ¥ HT 31gWa UK 1 Ud 98 —
(1) Tsdide VT 1961 & ST ATHGfoITd 8T; 3reraT

(2) ST RITAT BT FRIIGAT B;
() T AT & AT (REr) |
T THR——

(@) SWRITd U gRRH # Bl aafdd o1 vsalwe o soft § qrmaferta 8=
T AP H 98 F9g W |iAfod fbar SR R/ SRM 98 Yo dR
PIRTS TR, 1926 # TsdAide o eRET | AM@EfRTT fhar T 7

@) el we A el grr uRvg serar sferr Jfifa Sit Rerfa g &1
afe el Al Sdedt e e, gfdar ferar o= fdl fawy w v &
Sl § A7 98 39 B Afdd, dTdl el S H arel &I UaT YA PR I
AT & A I QAT AT IS g I T9 B 4 GIRN & old gRes
AT HHART AMART GRT AU ARAT &1 S &1 8 W gRT &1 T
SR P IR H T U B O AfGTdl B I S Gy H gl e
SR | dTaT Y&l JAqal Afdd &l 39 q8d A gadT f&ar S raedsd
BT | URYS 3faT FRIGRT AR & ford I8 amaeds enm o uxmwel
P fodl e fog ® & T @ B A A @1 Reafd 4 @ g8
Qﬁﬂﬁqﬂﬂﬁ?ﬁﬁﬁ;

(M) =9 9RT & =avid WRMET A7 A1 HERY dR WR g fhar R srm
ferqr el faRiy ST &g Frgaa fobam T/ 8N ud S9al s g
fafed qikerde &1 Yardr fhar SR |

(1) ISR @ gRT 15 3fraT 20 & WAEEI & 8 8¢ A IRIGRT AR FRBR

A AN UG PR YAP Ui Y d1e B g faT FeiRa &= S aRT 15 @t
IURT (5) H GHINRNT & TN Ay @ o & a1 @ f[fYy grfl, e g
el g1 kT <1 IR oo § g TSR @) SIRRT | YoM YSTRE a@
e fgda | 30 & 9 &9 A8 8| o SuuRT (2) W uea ® o
A Uoliad fafdead fewrds @1 g S9a 9M @ ufafic @ FReaRar &

4fSTehT H BR Fb B g Hu |

feares & foi g8 emawgd B8R & SUURT (1) & ofid 98 UM gl
BRI & 418 U Uoiidhd S gRI e A1 FeiRa sfrded—us &1 gy
A BrT, Uoligd fafecs @ 99 ud R S ifier § sifhd BN g9 M
@1 G ol {6 I e A ufster # ufafie @ fiRearar 91 @ & ol
IWIET e U7 & Uifid & 45 & & arex e &1 oS | afe &
fRfhcd® s UHR BT AASA—03 THT F Ao § 3w 8rar 8 o fees
U I Uolihd Il ®I Usiigd Slh gRT SUIRT (1) # wefid fgda
AfeH UM & 9% IMMAa—U9 & Uy 39 3 ¥ & a8 feus a1
gt & 30 fad & AiaR Fd gRT wR—a9g R FUiRT geb & A ugd

PN |

(3) 3t Usligd S/ gRT a1 T SUERT (2) & gl & qre A1 e &1 5

AMIed B ATIeT—9= YT el 81T & o 98 AfdeH Ifbcdd & a9 &l
GfTRT | FeTe I Ud IHD! $HD] GAT Uolidd S1d & S |

R FIR=RAT R @A 2] AT BIE AMdeT—U3 IUGRT (2) & =i
& T g 9 gfaa o = O & 9 ura g 2 sierar S afdd a1 A
Ify faehfoa o= faar ar & a1 ifrer # g ufawe o &g fFemi gwr fafga
b S IR & IR Ufae - foram SR |
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(1) @18 =afda, St AffFRM & st Meas gr1 i 1 59 ol & s @

AT T B, 98 SAD S99 0 @ o e @ f[Of 9 e W' @ sty
uRye & AHe ordie U R o, e uRue gaer Fm grr fafed
BRI U BT YURIY & MR TR T BT |

() Ift 9 emgfdsma uRug ifafeaH, 1956 (B=ra o=@ 102 ay 1956)

AT PTs M YBR 9 URA1Ad & ol uRue &1 o aifeaw grm |

I FHY U I R 1 fagm | R 919 & 8 gy fi—

I8 afdd fafr grr o’ fufdcar wgaarl qiemar =a wu ¥ e fafdedr
IR AT DI VAT ¥eg o fafy grr "= fafecdar aar &1 awifed
A B A fBar war B sirar fedl b gawye gic S fae
AR gRT SaREvE @ faue 9T srerar desld Srfaf e gRT uRMifyd
(S ITRIETS H Yddd & UIeU & JJAR) ST81 do (bl AR Br e
AUSH §RT BIH 991 g WAUM & r=6s 239(T) & @vs (3) NI fhar
8 U9 a8 fafecas, et 9 39 & Il UfTeT § Sifhd fhar
T R

YA Uil fafbedr Jaarl afe g8 @rear 8 A fbdl ‘gaadde’ & f=id
BRIATE] 7 PR Bl WA BT |

9 AR & AR WifduE RGN AgfdsE uRvg oM, 1956 (B
A= 102 a 1956) ST fafdrear el R AR g0 8, @ AfaRad g
TE AT D ASHTBT H |

afe fosdy aafad grT e & 9 99 9w &1 dfser # sifdd = &1 ererar
3, fHfl A | Srar veg 9 SR O 39 SGew @I fewm @ Hud 9
@1 A7 @ 6 Sadr A dfser § sifhd ® 9 99 afad @1 <y g 8 o
R I Ifeieve A SR el <gAaw WM [0 25,000 AT ITEdH AT
0 50,000 TH B HhT ¥ |

39 fAfH & orvia afe fhefll =fdd g1 Ay wu & ug A forar omar @
f ag fafecar agaam o= daar 8 ar a8 IfAfHad @ axT 2 @ve (7) &
AU & ey fecdsd & s1rar Jawr &1 smyfe e ugfd g ax
Jhdal © d 98 I¥H BREN & qvs I cfed fhar o1 A, Srgar @ty
A9 a9 TP B Ahal & 3Nar Iyt I fhar o A, RNradr g=Rfd g
R Uy b B Fhdl 2 AT Sl IO Udb 1T UT 81 Hebell & |

WEIHR— 59 YA & 3aiid S Afdd Dl d1 Foll & ol gdbdl 8, Sl 59

(1)

@

JAFRM & gRT 2 & WUS (7) & ATHY [Afhcdr JIART B BT r@T BTl
2| 39 ARfRM & o uy] fRafecds s Uy wen fafehcds, e,
g s1e@r A @ USfd & e aari @ S dI.UTH.IE. @ d1aTs.
wAed. Sl oRe% &R @1 <fed F81 far S adar |

DS IR Sl G A6 Afge femar aoige M 9ol § <47 &1, 39
e @ o=l By A STuRIEl BT HIH FEI oWl iR A B drg Bl
AT HR FDHT |

Y =mTer gRT 39 SIS & Iraia fhy T il oTuRTe &1 HsE a9
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TP 8! form STRAT, 59 dd 39 fAee & =diid fhd T IR & e §
foaRad w9 fHf ¥R gr1, S Ml gRT 39 =g Wided @1, grT forRaa
uRdare o= wga fHar 17 2|

I IRPR B [HA N TG99 39 AR BT 19 811 © (b IRV 3ferar s
JeTel 9 SUTEdel SR & YU H AWel § JAAaT Ul AHRIT BT Socte
IR I Bl qfeR &1 S qfRfH gRT U B, #1 gRUANT @R W@
g SdT BRI Farad ¥ I B U9 I WRAR Ig FHAE Fusl © fh
SR IABAd], AMRAT B Sooitd, U & GwUAT Jfdl P R
TR Ugfa @1 8, A 98 Yo avF & |1y Iad Bl URYg, T 9 Surde
S AiBHR B, @ giud el | dfe SWIEd §RT SIhednst, Al &
Iooted U DI B A, W WAR gRT FiRa @& W 8, @ 9wy
AW H €1 QYR SIAn, 1 WRGR - ede], SUrRde bl el Fdhdl © U4
oRyg & FuiRd w7 & o faafed o~ wadt & Sir aisg & ud afg
uRye fagfed @1 T 8 a1 URye & WO Al /Y IJUBR, b d B
yfBdT B oIes TRGR 7 MR A Fgad usiigd fafdeear @aanal swear

faN

ferfhcddl gRT HRa § Wer™ B

R 59 YR faafed uRkug & faafed f&d o & fasie & 1 av 4
gd T 9Reg @1 AR wu & TS faar ST B |

gfe PR gRT & wag I8 gHRRed o= forar oiar € 6 uRug srerar
IAPBT DS YRTHGRI, BT T84 / FYfad IR Fdenfe TRl I g8 8 dl IR
el w7, f5l AR, Feer Ud Hared Bg &l @fd grT aifod e 4
Hra gg de™ B, s f¥edd awaEfy 8 718 9@ 8 9adl ©, o
I 9 SHa =i o+ sl gRT aifed T8l 8nm |

(1) WRBR IS ERT G&d B 4 YHIRG Ay T 2l & JJAR AeRH gRY

@

Ue Pl v M 991 Ao | I8 | iR gRT e AifeRI &
faraem &g fate g1 FemmEel § a9 o & forg o7 yeR aifed i,
TR SIRAT |

forefl faoy oRRerfd & 997 foxft fagy & a1 9= 99 9 ye IfaR &
T IRBR | 3rerdr 3=y fawat & wefa fore w9 | e gnfi—

(@) oRT 3 S SUURT (5) & <A AW, SURI T el & g9 =g [afy,
I 9 9fear &1 FeRer fear S|

@) uRyg @ do@ ORI 8 & IUURT (1) & d b ®©UY H AdTferd @l
SRR 9 Pal MG & SRR BT a3 H_AT |

@M uRYE & PR, i T FI, NF odl & T ugad 9 Frerd B
SRR BT 99 SN T AR @ g1 10 & Wifdel & STid
Frfrcael & MR dfear (fde 7 aaaiie) & fafres &l

@ J& T8 SN & eReN AR’ d uRvg & g Al § 9 fahad
AER G SIRAT, IBT HRIGIA T BRM, D! AhRAd R dd
TR SIRIAfT, S99 SR @ F7 Yollell 8F1 Ud gRYS & IIfEeR, dad 9
T, ford =1 11 & wifawsi & orita uRug R dRIGR) |fifd &
JATNRTT BRI {5y S 1 yomen fafga foar s ) gmm |

(€) Yod T 9, S URYS & 3fede, SURTE G FSWl Pl JAAT BRIGRI
AT & TSR DI AR 12 & WUl & vd fAr S @R, @t
ferior forar S |



IRYe & IT—TIPH Bl oGl ST fbd UPR G SIRAT, SID
RGP T, S IRYT & HHaIRAT IR BN, 39 AR | gRr
fiRa <Rl @ ifiRed fFaere g f6y o arel & &1 fRgiRor
fopar ST |

P YRT 15 BT SULRT (3) RT URAIAT & BT LROT BHRAT |

Fafecdr eaial g UfTer @GR d SrReTvT, UfSiel &1 Uy,
i # Sifdrd fea S @1 faaver, Rd doiigd e S ard
fafcas &AM, udl, Edl dedl fdervr |Afafea g, 9 e @
gy oY IoE H 3T FHER—UAI §RT AW Uoildd fhd S gq
YHIRIT AT ST BT USHRT 8] Yoo Bl MERY I a1 f6d S
DI UGHT BT U, Usiidd A S 8 IdP Fldd Bl 9ol S arell
A BT UReU TAT YHAV—UF BT UTHU SiI GolIdRoT & SR Goiidgd
fafca® @1 a1 15 & T <F BRI |

JAFTH USHHRY FHOT—UF BT UReU, 59 & <F Yob Pl EROT oIl
39 AR H URT 18 & AT &l S dTell AT Bl Uvd JIR HRAT |

GfSTpT @ A offe uRadd =g Yoo FeRen, aifaRed gaem @1 ufafie
IRR M ©g Yodb BT FERT Ud USIeRU JEOT—ua &1 fgd ufd
fOerge @1 gRT 19 & =TI Y S =g Yob BT WAL HRAT |

goiipd FfhedT el &1 Al &1 Ured MEiRa HRA1 ST &9RT 20 &
S BT & S 2 |

I fagrail &1 MgRer S B0 uSlia Rifbcas & [Iog SR
HRIATET & SIId AGUTAAII BRN, ST URYS far SRR AT gRT
DI SR, S 2l BT AFREE S B Rafecas & M B g ufoTaT
# 3ifpd fra M =g FeiRa gow wfeq smavas &rm vd wiRsifie it
gRT 21 & IIId AT Hedifdhd Bl B RIS ST < R |

AR & T GHRoT &g Sl Yoyl Urey fafhcdd gRT “N oI &8
IR BRI, Yoob Sl <F BT, Bl EROT AT i ARFTH BT e 22
% AU H TAGROT & wa H ge AW @l Ui § g ufae
BT B, v Db (f¥ud fbar ST ygEewhd @ ud dofiexrv gq o
GolehRoT UiRey fafdhcdds §RT R I 81 TR &_AT, Yob ol <F BATT
BT R w1 e AfRFE & ORT 22 @ U H AR B
T § BT A @ UfTaer § g ufae @A @1, gq @1 AfEd fear
STTET |

I8 YOIl EiRa &1 ST 8RN S gRYE §RT 9RT 23 & 3=id JU=RAT
SR |

I ASTRAT Bl FRYaT HRAT BRI I GRT 29 DI U ORI 2 & <A
IR H JdaT g a1 URd BN |

B3 o= favg R =g Ao FuiRa @ I & s fam o A
I & yads &g 99T ST 8

9 ORI & A g T 9 Al B sfead i fdT B sR srre
Jomefiy ScREvs fumadT & 99 URgd &A1 8RT, ol 6 faumee &
foues & orfl| B sfrar U WelEAl & | BN, S fAure T & |3 H
M W 3T e v # omgd BF atel w3 # 5y S|
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THE UTTARAKHAND MEDICAL COUNCIL ACT, 2002
[Uttarakhand Act No.17 of 2002]

(As passed by Uttarakhand Legislative in the Fifty-third years of Indian Republic)

A bill substitute of promulgated ordinance to provide for the constitution of the Uttarakhand Medical
Council & the maintenance of a register of Medical practitioners who are engaged in the practice of modern
scientific system of medicine and all its branches in the State Uttarakhand and for matters connected
therewith.

AN

ACT

It is hereby enacted in the Fifty-Third year of the Republic of India as follows:-
CHAPTER-I
PRELIMINARY

Short title, 1. (1) This Act may be called the Uttarakhand Medical Council Act, 2002.
extent and
commencement (2) Itextends to the whole of the State of Uttarakhand.

(3) It shall be deemed to have come into force on 30" October, 2002.

Definitions 2. In this Act, unless the context otherwise requires:

(1) “Appointed Day” means the date on which the provisions of this Act shall
come into force.

(2)  “casual vacancy” means a vacancy occurring otherwise than by efflux of
time in any office filled by election or nomination;

(3) “Council” means the Medical Council constituted under this Act;
(4) “Uttarakhand” means the whole of the State of Uttarakhand;

(5) “Executive Committee” means the executive committee of the council
constituted under section 11 of the Act,

(6) “Government” means the Government of Uttarakhand:;

(7)  “Medical Practitioner” or Practitioner” means a person who is engaged in
the practice of modern scientific system of medicine and all its branches
and has qualifications as prescribed in the first, second or third schedules
to the Indian Medical Council Act, 1956 (central Act 102 of 1956);

(8) “Medicine” means the modern scientific system of medicine and includes
surgery and obstetrics but does not include veterinary medicine or
veterinary surgery or the Homeopathic, Ayurveda, Siddha or Unani system
of medicine and the expression “ medical” shall be construed accordingly;

(9) “Member” means a member of the Council;
(10) “prescribed” means prescribed by rules made under this Act;
(11) “president” means the president of the council;

(12) “Vice President” means the Vice-President of the council;



Constitution, 3.

Functions and
Powers Of The
Council

(13)

(14)

(15)

(16)
A7)

“Register” means the register of medical practitioners prepared or deemed
to be prepared and maintained under this Act,

“Registered Practitioners” means a medical practitioner having
registerable qualifications as prescribed in the Indian Medical Council Act,
1956 (central Act 102 of 1956) whose name is, for the time being, entered
in the register, but does not include a person whose name is provisionally
entered in the register;

“Registrar” or Deputy Registrar” means the registrar or the Deputy
Registrar, as the case may be, appointed under section 14 of this Act;

“Rules” means rules made under section 31 of this Act;
“Section” means a section of this Act.

CHAPTER-II
ESTABLISHMENT OF THE COUNCIL

Constitution and incorporation of the council:-

(1) With effect from such date as the Government may, by notification in the
official Gazette notify, there shall be constituted for the purposes of this Act a
council to be called “the Uttarakhand Medical Council”.

(2) The council shall be a body corporate, having perpetual succession and a
common seal, with power to acquire, hold and dispose of property, whether
movable or immovable, and to contract and to do all things necessary for the
purposes of this Act, and may by the name a foresaid sue or be sued.

(3) The council shall consist of the following members namely:

(@)

(b)

(©

(d)

(€)

Six members having registerable qualifications as prescribed in the
Indian Medical council Act, 1956(central Act 102 of 1956) to be
nominated by the Government.

One member from each medical college in Uttarakhand which is
recognized by the Medical Council of India, elected from teachers of
the medical faculty of that college.

Four members to be elected by registered practitioners from amongst
themselves including one member elected by the Uttarakhand Medical
Association :

Provided that no registered practitioner shall be entitled to vote or
stand as a candidate for election, unless:

(i) He/ she is a citizen of India;

(ii) He /she either resides or carries on his profession or is employed in
Uttarakhand.

Deans of the Medical faculty of the universities of Uttarakhand as ex-
officio member and;

Director General of Health Services of the Uttarakhand Government as
ex-officio member.

(4) The president and Vice president of the council shall be elected by the
members from amongst themselves.

(5) The election of the members and of the president and Vice president shall be
held at such time, and at such place, and in such manner, as may be
prescribed.
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(6)

(")

(8)

1)
)

©)

(4)

()

(6)
(7)

1)

If at any election, the electors fail to elect the requisite number of members, or
the president or the Vice president, the Government shall nominate members
from amongst persons qualified to be elected as members of the respective
category, as it deems fit, to fill in the vacancy or vacancies; and the persons so
nominated shall be deemed to have been elected for such time the vacancies
are filled in on regular basis under this section.

Where any dispute arises regarding any election of a member or of the
president or Vice president, it shall be referred to the Government, and the
decision of the Government shall be final.

Notwithstanding anything contained in sub-section(3)-

(@ In respect of the constitution of the council for the first time under this
Act, the members thereof shall be nominated by the Government from
amongst persons qualified to be elected or nominated as members of the
respective category; and

(b) The member so nominated shall hold office for such period not
exceeding three years in the aggregate as the Government may, by
notification in the official Gazette, specify.

The Government shall, by notification in the official Gazette, publish the
names of the members.

Save as otherwise provided by this Act, a member shall hold office for a term
of five years from the date of publication of the notification under sub-section
1):

Provided that where a person is elected by members of medical faculty
of a medical college, or is an ex-officio member, he shall cease to hold office
as a member if he ceases to belong to that faculty or, as the case may be,
ceases to hold such office, before the expiry of his term.

Save as otherwise provided by this Act, the president or the Vice-president
shall hold office from the date of his election up to the day on which his term
of office as member expires.

The term of office of an outgoing member shall, notwithstanding anything
contained in sub-section (2) be deemed to extend and to expire with the day
immediately preceding the day on which the names of the successor members
are published under sub-section (1).

The term of office of an outgoing President or Vice-President shall,
notwithstanding anything contained in sub-section (3), be deemed to extend
and to expire with the day immediately preceding the day on which the
successor President or Vice-President as the case may be, is elected.

An outgoing member, President or Vice-President, shall be eligible for re-
election or re-nomination for one more consecutive term only.

Leave of absence may be granted by the council to any member for a period
not exceeding six months.

A Casual vacancy in the office of the President or Vice-President or a member
elected under clause (b) of sub-section(3) of section 3 or clause (c) of said
sub-section, shall be filled by election:

Provided that any such vacancy in the office of an elected member
occurring within six months prior to the date, on which the term of office of
all the members expires, shall not be filled.
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A casual vacancy in the office of a member nominated under clause(a) of sub-
section (3) of section 3 of sub section (8) of that section shall be reported
forthwith by the Registrar to the Government and shall as soon as possible
thereafter be filled by the Government by nomination.

Any person elected under sub-section(1) or nominated under sun-section(2) to
fill a casual vacancy shall, notwithstanding anything contained in sub-section
(8) of section 3 of section-4 hold office only so long as the person in whose
place he may be elected or nominated; as the case may be, would have held
office, if the vacancy had not occurred.

The president or the Vice-President may at any time resign his office by a
notice in writing addressed to the council and delivered to the Registrar, the
resignation shall take effect from the date on which it is accepted by council
or on the expiry of sixty days from the date of the delivery of the notice,
whichever is earlier.

An elected member may, at any time, resign his office by a notice in writing
addressed to the president. A nominated member may at any time resign his
office by a notice in writing addressed to the Government and delivered to the
Registrar. Every such resignation shall take effect from the date on which it is
accepted by the president or, as the case may be, the Government or on the
expiry of sixty days from the date of the receipt of the notice, whichever is
earlier.

A person should be disqualified for being elected or nominated as, and for
continuing as, a member-

(@) if he/she is an un discharged insolvent; or

(b) if he/she is of unsound mind and stands so declared by a competent
court; or

(c) if his/her name has been removed from the register and has not been re-
entered therein; or

(d) if he/she is a whole time officer of servant of the council; or
(e) if he/ she has been convicted for an offence involving moral turpitude.

If any member absents himself from three consecutive meetings of the
council, without leave of the council granted under sub-section(7) of section 4
or without such reasons as may, in the opinion of the council, be sufficient,
the council may declare his seat vacant and take steps to fill the vacancy.

If any member becomes, or is found to be, subject to any of the
disqualifications mentioned in sub-section (1), the council shall submit a
report to the Government, and the Government, if satisfied about the
disqualifications shall declare his seat vacant.

The meeting of the council shall be convened, held and conducted in such
manner as may be prescribed.

The president, when present, shall preside at every meeting of the council, if
at any meeting the President is absent, the Vice-President, and in the absence
of both, some other member elected by the members present from amongst
themselves, shall preside at such meeting.

All issues at a meeting of the council shall be decided by a majority of
members present and voting.
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The presiding authority at a meeting shall have and exercise a second or
casting vote, in case of an equality of votes.

Six members (including the President and Vice-President) shall form a
Quorum. If not present, the presiding authority shall, after waiting for not less
than thirty minutes for such quorum, adjourn the meeting to such hour or
some future day as it may notify on the notice board at the office of the
council; and the business which would have been brought before the original
meeting had there been a quorum thereat, shall be brought before the
adjourned meeting, and may be disposed of at such meeting or any subsequent
adjournment thereof, whether there be a quorum present, or not.

The proceedings of every meeting of the council, shall be treated as
confidential and no person shall, without the previous resolution of the
council, disclose any portion thereof; provided that nothing in this section
shall be deemed to prohibit any person from disclosing or publishing the text
of any resolution adopted by the council, unless the council directs such
resolution also to be treated as confidential.

No disqualification or defect in the election or nomination of any person as a
member, or as the President or as the Vice-President, or as a presiding
authority of a meeting shall by itself be deemed to vitiate any act or
proceedings of the council in which such person has taken part, if majority of
the persons who are parties to such act or proceedings, were entitled to vote.

During any vacancy in the council, the continuing members may act, as if no
vacancy has occurred.

Any act done by the council shall not be questioned on the ground merely of
the existence of any vacancy in, or any defect in the constitution of the
council.

Subject to such conditions as may be prescribed by or under the provisions of
this Act, the powers, duties and functions of the council shall be:-

to maintain the live register, and to provide for the registration of medical
practitioners;

to hear and decide appeals against any decision of the Registrar;

to prescribe a code of ethics for regulating the professional conduct of
practitioners;

to reprimand a practitioner, or to suspend or remove his name from the
registered, or to take such other disciplinary action against him as may, in the
opinion of the council be necessary or expedient.

To exercise such other powers, perform such other duties and discharge such
other functions, as are laid down in this Act, or as may be prescribed.

To receive complaints from public (including patients and their relatives)
against misconduct or negligence by a medical practitioner, to proceed for
inquest, take a decision on the merits of the case and to initiate disciplinary
action or award compensation and similarly to take action against frivolous
complaints.

To provide protection to its members in discharging professional duties;

To ensure that no unqualified person practices the modern scientific system of
medicine.



Executive
Committee.
Fee and allow-
ances to

members  of
the council and
the Executive
committee.

Income  and
expenditure of
the council

Appointment
of  Registrar
and or Deputy
Registrar  of
the  council,
their duties
and functions

11.

12.

13.

14.

1)

)

©)

(4)

@)

()

@)

)

@)

The council as soon as may be, shall constitute an executive committee
consisting of the President, an ex-officio member and such other number of
other members, elected by the council from amongst its members, as may be
prescribed.

The term of office of and the manner of filling casual vacancies among, and
the procedure to be followed by, the members of the executive committee
shall be such as may be prescribed.

In addition to the powers, duties and functions conferred, imposed and
entrusted by this Act, the executive committee shall exercise such powers,
perform such duties, and discharge such functions of the council as may be
delegated to it by rules or entrusted to it from time to time, by the council.

The president shall be the ex-officio Chairman of the Executive Committee.

There shall be such fees, allowance and traveling allowances paid to the
President, the Vice President and other members of the council, and to the
members of its Executive Committee, for attendance at meetings, as shall
from time to time be prescribed.

The income of the Council shall consist of:-

(@) Registration fees received from the practitioners;

(b) Grants received from the Government, if any and

(c) Any other sums raised by the Council.
It shall be competent for the Council to incur expenditure for the following
purposes; namely:-

(@) Salaries and allowances of the Registrar and the staff maintained by the

Council;

(b) Fees and allowances paid to the member of the council and of the
Executive Committee;

(c) Remuneration paid to the assessors; and

(d) Such other expenses as are necessary for performing the duties and
discharging the functions under this Act.

The Council shall, with the previous sanction of the Government, appoint a
Registrar and or a Deputy Registrar, he shall be a qualified medical graduate
as prescribed in Scheduled I, Il and 11l of the Indian Medical Council Act
1956 (central Act 102 of 1956).

The executive committee may, from time to time, grant leave to the Registrar:

Provided that, if the period of leave does not exceed one month, the
leave may be granted by the president.

During any temporary vacancy in the office of the Registrar due to leave or
any other reason, the Deputy Registrar shall act as the Registrar. In case of
non availability of Registrar and Deputy Registrar, the executive committee
may, with the previous sanction of the Government, appoint another person to
act in his place and any person so appointed shall for the period of such
appointment, be deemed to be the Registrar for the purpose of this Act :

Provided that, when the period of such vacancy does not exceed one
month, the appointment may be made by the President, who shall forthwith
report such appointment to the executive committee and to the Government.
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The Council may, with the previous sanction of the Government, suspend,
dismiss or remove any person appointed as the Registrar or impose any other
penalty upon him in the manner as may be prescribed.

Save as otherwise provided by this Act, the salary and allowances and other
conditions of service of the Registrar shall be such as may prescribed.

The Registrar shall be the Secretary and the Executive officer of the Council.
He shall attend all meetings of the Council and of its Executive Committee
and shall keep minutes of the meetings and names of members present and of
the proceedings of such meetings.

The accounts of the Council shall be kept by the Registrar, in the prescribed
manner.

The Registrar shall have such supervisory powers over the staff as may be
prescribed, and may perform such other duties and discharge such other
functions as may be specified in this Act, or as may be prescribed.

The Registrar shall be deemed to be a public servant within the meaning of
section 21 of the I.P.C.

CHAPTER-III
PREPARATION AND MAINTENANCE OF REGISTER

As soon as may be after the appointed day, the Registrar shall prepare and
maintain thereafter a register of Medical practitioners for Uttarakhand in
accordance with the provisions of this Act.

The register shall be in such form, and may be divided into such parts, as may
be prescribed.

a) the resister shall include- the full name, address, and qualifications with
the name of the college and university of the registered practitioner, the
date on which each qualification was obtained, and such other particulars
as may be prescribed.

Any person who possesses any of the qualifications in the First, Second or
Third Schedule to the Indian Medical Council Act, 1956 (central Act 102 of
1956) shall subject to any condition laid down by or under the Indian Medical
Council Act 1956, at any time on an application made in the prescribed form
to the Registrar and on payment of a prescribed fee and on presentation of
proof of his register able qualification, be entitled to have his name entered in
the register.

(a) every person, whose name was entered on a date prior to I* May, 1961 in
Indian Medical Council Register and continued in such register on the day
immediately preceding the appointment day, shall be entitled to have his
name continued in the register prepared under this Act;

(b) Within a period of three months from the appointed day or such further period

as the Government may allow, the Registrar shall publish a general notice in
the official Gazette and in such newspapers, as the council may select, in
such form as may be prescribed, calling upon every person to whom clause(a)
applies, to pay to the Registrar in the prescribed manner the prescribed fee if
he desire to have his name on the register under this Act, and shall also send
individual notice for a like purpose by registered post to every such person at
his last known address in such form as may be prescribed. The name of every
such person who pays such fee before the expiry of the period of two months
from the date of publication of the general notice in the official Gazette shall
be enlisted on the register.
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After the last date for payment of the prescribed fee under clause (b) of sub-
section (4) has expired and the register prepared in accordance with foregoing
provisions is ready, the Registrar, shall publish a notice in the official Gazette
and such newspapers as the council may select, about the register having been
prepared, and the register shall come into force from the date of the
publication of such notice in the official Gazette.

Any person servicing or practicing modern scientific system of medicine in
Uttarakhand shall be registered with the council under this Act, without
registration with the council any person though qualified in medicine, shall be
liable for action as specified by the council.

Every registered practitioner shall be given a certificate of registration in the
prescribed form. The registered practitioner shall display the certificate of
registration in a conspicuous part in the place of his practice and if he has
more than one such place in any of them.

A practitioner holding a medical qualification from any authority in any place
outside the territory of Indian (other than the qualification in the second
schedule or the Third schedule to the Indian Medical Council Act 1956) shall
not be registered under this Bill, unless the procedure specified in sub-section
(2) has been followed.

Any person, who holds any such medical qualification, may apply to the
council for registration by giving a correct description of his qualification,
with his degree, diploma, license or certificate. The council shall send the
same to the Medical Council of India for opinion and shall act according to
the opinion.

Notwithstanding anything contained in section 15 and 16, no person whose
name has been removed whether before or after the appointed day, from any
register kept under this Bill or any other law for the time being in force in
India regulating the registration of Medical practitioners on the ground of
professional misconduct shall be entitled to have his/her name entered in the
register, unless his/her name is duly ordered to be restored to the register from
which it was so removed.

Any person who desires to be registered provisionally under section 25 of the
Indian Medical Council Act, 1956 (central act 102 of 1956) shall make an
application in the prescribed form to the Registrar and shall pay the prescribed
fee.

Every person whose name is entered in the registrar under sub-section (1)
shall be given a certificate of provisional registration in the prescribed form.
Such certificate shall remain in force for such period as may be specified
therein.

It shall be the duty of the Registrar to make entries in the register, from time
to time, to revise the same and to issue certificate of registration in accordance
with the provisions of this Act, and the rules made there under.

(2) (a) every Registrar of births and deaths, on receiving notice of death of a

medical practitioner, under this Act, shall forthwith transmit by post to the
registrar appointed under this Act a certificate under his own hand of such
death with the particulars of time and place of death and may charge the cost
of such certificate and transmission as an expense on his office;
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the names of registered practitioners, who die or whose names are directed to
be removed from the register under section 22 shall be removed there from.

Any person whose name is entered in the register and who subsequent to his
registration desires to record in the register any change in his name shall, on
an application made in this behalf and on payment of prescribed fee be
entitled to have such change in his name recorded in the register.

(4) Subject to the provisions of section 26 of the Indian Medical Council Act 1956
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(Central Act, 102 of 1956), any person whose name is entered in the register
and who subsequent to his registration obtains any additional qualification
specified in any of the schedules to the Indian Medical Council Act, 1956,
shall on an application made on this behalf and on payment of the prescribed
fee be entitled to have an entry stating such additional qualification made
against his name in the register.

At such time after the publication of the notice under sub-section (5) of
section 15 as the council deems fit and thereafter every five years, the
Registrar shall cause to be printed and published a correct list of all persons
for the time being entered in the register but not later than three months of the
start of the election processes.

The Registrar shall ensure that this list be printed and published annually on

or before a date to be decided by the Executive Committee or an addendum

and a corrigendum (if required) to the list published under sub-section (1)

showing:-

(@ the names of all persons for the time being entered or re-entered in the
register, and not included in any subsisting list already printed and
published;

(b) the names of all practitioners included in any subsisting list whose
names have been since been removed on account of any reason what-
so-ever from, and not reentered in the register; and

(c) any other amendments to the subsisting list.

The form of the list published under sub-section (1), the particulars to be
included therein, and the manner of its publication, shall be such as may be
prescribed.

A copy of the list referred to in sub-section (1), shall be conclusive evidence
in all courts, and in all judicial or quasi-judicial proceedings, that the persons
therein specified are registered according to the provisions of this Act and the
absence of the name of any person from such copy shall be evidence, until the
contrary is proved, that such person is not registered according to the
provisions of this Act :

Provided that in the case of any person whose name does not appear in
such copy, a certified copy under the hand of the Registrar of the entry of the
name of such person on the register shall be evidence that such person is
registered under the provision of this Act.

The council shall have a disciplinary committee comprising of:
(i) A Chairman to be nominated by the council;

(i) A member of legislative Assembly of Uttarakhand State nominated by
the speaker;



)

(iii) A legal expert to be nominated by the Law Department;
(iv) Aneminent public man nominated by the Government;

(v) An eminent medical specialist in the relevant specialist to which the
complaint pertains, to be nominated by the council ; and

(vi) A member nominated by Medical Association of Uttarakhand State
with minimum ten years standing.

If a registered practitioner has been, after due inquiry held by the council or
by the executive committee in the prescribed manner, found guilty of any
misconduct by the council or the executive committee, the council may:-

() Issue a letter of warning to such practitioner; or
(b) Direct the name of such practitioner-

(i) to be removed from the register for such period as may be specified in
the aforesaid direction; or

(i) to be removed from the register permanently.

Explanation- for the purpose of this section a registered practitioner shall be
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deemed to be guilty of misconduct if:-

(@ hef/she is convicted by a criminal court for an offence which involves
moral turpitude and which is cognizable within the meaning of the code
of criminal procedure 1973 (central act 2 of 1974), or

(b) in the opinion of the council his/her conduct is infamous in relation to
the medical profession particularly under any code of Ethics, prescribed
by the council or by the Medical Council of India constituted under the
Indian Medical Council Act, 1956 (central act 102 of 1956) in this
behalf.

The council may, on sufficient cause being shown, direct on any subsequent
date that the name of a practitioner removed under the sub-section (1) shall be
re-entered in the register on such conditions, and on payment of the prescribed
fee, as the council may deem fit.

The Council may, of its own motion, or on the application of any person, after
due and proper inquiry and after giving an opportunity to the person
concerned of being heard, cancel or alter any entry in the register, if in the
opinion of the council , such entry was fraudulently or incorrectly made.

In holding any inquiry under this section, the council or the executive
committee, as the case may be, shall have the same powers as are vested in
civil courts under the code of civil procedure, 1908 when trying a suit, in
respect of the following matters, namely:-

(@ Enforcing the attendance of any person, and examining him on oath;
(b) Compelling the production of documents;
(c) Issuing of commissions for the examination of witnesses.

All the inquiries under this section shall be deemed to be judicial proceedings
within the meaning of sections 193, 219 and 228 of the Indian Penal Code.

a) for the purpose of advising the Council or the Executive Committee, as the
case may be , on any question of law arising in any inquiry under this section,
there may in all such inquired an assessor, who has been for not less than ten
years;
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(i) anadvocate enrolled under the advocated Act 1961, or
(if) advocate General of the Honorable High Court;
(iii) an attorney of a High Court.

Explanation— (a) for the purpose of this sub-section for computing the required
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period that period will also be added during which a person has been
enrolled as an advocate under the Indian Bar council Act, 1926.

(b) where an assessor advises the Council, or the executive committee, as
the case may be, on any question of law as to evidence, procedure or
any other matter, he shall do so in the presence of every party or person
representing a party to the inquiry who appears thereat or if the advices
tendered after the Council or the Executive committee has begin to
deliberate as to its findings, every such party or person as a foresaid
shall be informed what advice the assessors has tendered, such party or
person shall also be informed if, in any case, the council or the
executive committee does not accept the advice of the assessors on any
such guestions as a foresaid.

(c) any assessors under this section may be appointed either generally, or to
any particular inquiry, and shall be paid the prescribed remuneration as
may be prescribed from time to time.

Notwithstanding anything contained in section 15 and 20, on such date, after
the date of publication of the notice under sub-section 5 of section 15, as the
Executive Committee may, with the previous sanction of the Government,
decide, and every five years thereafter, the Registrar shall cause two notices in
the prescribed form to be published, at an interval of not less than thirty days
in the official gazette calling upon in the manner provided in sub-section (2)
on registered practitioner to make an application to the registrar for the
continuance of their names of the register.

The registrar shall, after the publication of the first notice under sub-section
(1), send a notice by registered post enclosing therewith the prescribed form
of application to the registered practitioners at their addresses as entered in the
register, calling upon them to return the application to the registrar for
continuance of their names of the register within forty-five days of the date of
the notice. If any of the registered practitioners fails to return such
applications within the time specified, the registrar shall issue a further notice
to such registered practitioner by registered post after the application of
second notice under sub-section (1), enclosing therewith the prescribed form
the application to the registrar for the continuation of his name on the register
within thirty days of the date of the further notice with a fee as may be
prescribed from time to time.

If the application is not made on or before the date fixed by further notice sent
by registered post under sub-section (2) the Registrar shall remove the name
of the defaulter from the registrar and shall inform him of such removal by
registered post :

Provided that if an application for continuance of the name so removed
is made within a period of six months from the date fix by the said further
notice by registered post under sub-section (2), the name so removed may be
re-entered in the register on payment of the prescribed fee.
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Any person aggrieved by any decision of the Registrar under this Act may,
within the period of 1 month from the date on which the decision is
communicated to him, appeal to the Council which shall hear and determine
the appeal in the prescribed manner.

Save as otherwise provided in the Indian Medical Conceal Act, 1956 (Central
Act 102 of 1956), the decision of the Council under this Act shall be final.

Notwithstanding anything contained in any law for the time being in force-

(i) The expressions ‘legally qualified’ medical practitioner © or duly qualified
medical practitioner’ or any word importing a person recognized by law
as a medical practitioner or member of the medical profession shall in all
acts of the Legislative Assembly of Uttarakhand and all the central Acts
(in their application to Uttarakhand) in so far as such Acts relate to any
matter with respect to which the legislative Assembly has power to make
laws, under clause (3) of article 239 AA of the constitution, include a
practitioner whose name is entered in the register under this Act:

(if) Every registered practitioner shall be exempt, if he so desires from
serving on an inquest.

The provisions of this Act are in addition to, and not in derogation of the
provision of the Indian Medical Council Act, 1956, (Central Act 102 of 1956)
containing general provisions applicable to all medical practitioners.

If any person whose name is not for the time being entered in the register
falsely represents that it is so entered, or uses in connection with his name or
titled any word or letters reasonably calculated to suggest that his name is so
entered, he shall, on conviction, be punished with minimum fine of Rs. 25,000
which may extended upto Rs. 50,000.

Any person who falsely assumes that he is a medical practitioner or
practitioner as defined in clause (7) of section, 2 and practices the modern
scientific system of medicine shall be punishable with rigorous imprisonment
which may extend upto three years or with fine which may extend upto Rs.
50,000 (fifty thousand rupees) or with both.

Explanation: under this section punishment can be awarded only to Medical
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practitioner as defined in section 2(7) of this Act and no punishment may be
awarded to any one practicing veterinary medicine or veterinary surgery or
homeopathic or ayurvedic or siddha or the Unani System of medicine those
holding BAMS or BIMS degree.

No court other than the court of a Chief Judicial Magistrate, or Magistrate
First Class shall take cognizance of, or try an offence, under this Act.

No court shall take cognizance of any offence under this Act except on a
complaint in writing by an officer empowered by rules made in this behalf.
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If at any time, it appears to the Government that, the council or its president or
vice-president has failed to exercise or has exceeded or abused any of the
powers conferred upon it or him by or under this Act or has ceased to
function, or has become incapable of functioning, the Government may, if it
considers such failure, excess abuse or incapacity to be a serious character,
notify the particulars thereof to the council or the President or the Vice-
President, as the case may be. If the council or the President or the vice-
President as the case may be, fails to remedy such failure, excess abuse or
incapability within such reasonable time as the Government may fix in this
behalf, the Government may remove the President or Vice President or
dissolve the council for specified period, as the case may be, and in case of
dissolution of the council, cause all or any of the powers, duties & function of
the Council to be exercised, performed and discharged by such registered
practitioner or practitioner as the Government may appoint in that behalf :

Provided that a new council shall be constituted before the expiry of a
period of two years from the date of its dissolution.

Notwithstanding anything contained in this Act, or in the rules made there
under, if at any time it appears to the Government that the council or any
other authority empowered to exercise any of the powers or to perform any of
the duties or functions under this Act, has not been validly constituted or
appointed, the Government may cause any of such powers duties or functions
to be exercised or performed by such person or persons, in such manner and
for such period; not exceeding six months and subject to such conditions, as it
thinks fit.

The Government may, by notification in the official Gazette, and subject to
the condition of previous publication, make rules to carry out the purposed of
this Act. Such rules may be made to provide for all or any matters expressly
required or allowed by this Act to be prescribed by rules.

In particular and without prejudice to the generality of the foregoing power,
the Government may make rules for all or any of the following matters,
namely;

() the time and place at which and the manner in which the election of the
members and of the president and the Vice President shall be held under
sub-section (5) of section 3.

(b) the manner in which the meeting of the council shall be convened, held
and conducted under sub-section (1) of section 8;

(c) the powers, duties, and functions of the council, the condition subject to
which they shall be exercised and performed, and regulation of
professional conduct of practitioners by a code of ethics in accordance
with section 10;

(d) number of elected members who shall be elected by the Council from
amongst its members for constituting the Executive Committee of the
Council; and the term of office of, and the manner of filling casual
vacancies among and the procedure to be followed by the members of the
Executive Committee and also the powers and duties and functions of the
Council as may be delegated by the Council to be exercised, performed
and discharged by the Executive committee under the provision of section
11;

(e) the fees and allowances payable to the President, the Vice President and
other member of the Council, and to the members of its Executive
Committee under section 12;



©)

(4)

(F) the salary and allowances payable to the Registrar and other conditions of
service of the Registrar, manner of maintenance of the accounts of the
council by the Registrar, supervisory powers of the Registrar over the
staff and the duties and functions as may be specified in the Bill, which
may be performed and discharged by the Registrar;

(9) the conditions of service of the officers and staff of the Council under sub
section (3) of section15;

(h) preparation and maintenance of the register of medical practitioners, the
form of such register, the particulars including the name, address, and
qualification, etc of the registered practitioners to be entered in the
register, prescription of the form of application and of notice to be
published in the official Gazette and newspapers to have names
registered, prescription of fees to be paid for such entry and the manner of
payment, prescription of form for sending individual notices, prescription
of the form of certificate which shall be given to registered practitioners
under section 15;

(i) prescribing the form of application for provisional registration, fee
payable for such registration and prescribing form of certificate of
provisional registration under section 18;

(i) prescription of fee for recording change of name in the register,
prescription of the fee payable for entering additional qualification in the
register and prescription of fee payable for issue of duplicate certificate of
registration under section 19;

(k) the form of the list of registered medical practitioners and manner of the
publication of the list under section 20;

(D manner for taking disciplinary action etc. against registered practitioner
by the Council or by the Executive Committee, conditions subject to
which and the fee for re-entering the name of a practitioner in the register
and the remuneration to be paid to an assessor under section 21;

(m) from of notice and form of application for renewal of registration be
registered medical practitioner, fee payable for re-entry of name which is
removed from the register due to non-renewal under section 22;

(n) the manner in which appeals against the decision of the Registrar shall be
heard by the Council under section 23;

(o) officers who are empowered to make a complaint under sub-section (2) of
section 29;

(p) any other matter which is to be, or may be, prescribed under this Bill.

All rules made under this section shall be laid is not more than thirty days on
as soon as possible after they are made before the Legislative Assembly of
Uttarakhand and shall be subject to rescission by the Legislative assembly or
to such modifications as the Legislative Assembly may make during the
session in which they are so laid or the session immediately following.

Any rescission or modification so made by the Legislative Assembly of
Uttarakhand shall be published in the official Gazette and shall thereupon take
effect.



Code of 31.

conduct and

Ethics

Power to 32.
remove

difficulties

Repeal 33.

The Council shall follow the code of conduct and medical ethics as prescribed
by the Medical Council of India from time to time.

If any difficulty arises in giving effect to the provisions of this Act, the
Government may by order as occasion requires, do anything which appears to
it to be necessary for the purpose of removing the difficulty:

Provided that no such order shall be made after the expiration of two
years from the constitution of the Council.

The Uttarakhand Medical Council Ordinance, 2002 is hereby repealed.




